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(b) the amount repaid against capi-
tal and interest; 

(c) the date for final payment for 
the rest of the amount; and 

(d) the amount drawn in 1963-64 
~  the Stand-'by Credit Agreement 
with International Monetary Fund? 

The MinIster of F\Dance (Shri T. T. 
JUislmamachari): (a) to (d). The 
amounts drawn, repayments and in-
terest charges are listed'" be low: 

Time 

~  

1961 

Drawal Repaid 

(Rs. 
Crores) 

Charges 
Paid) 

47' 62 In full: 1954-56 3' 25 
95.24 In full: 1959-61 8 '01 

119'05 tOniyonein- 5.77as 
stalmem: of at present 
Rs. 11.91 crores 

in F ~ r r  
1964· 

Il.YIOInfulliIlJune, 0.33 
1963 

tbalance repayable by 31StJLlly, 1966. 

-against stand-by of Rs. 47.62 crotes, 
balance not drawn. 

---------------
ConC>eS!lioDs for Refugees 

2248. SOO Sl1rendra Pal Singh: Will 
-the Minister of Works, Housina' aad 
:Rehabilitation be pleased to state: 

(a)' whether it is a Iact ihat some 
concessions On price rates and lease 
money fixed for the sites of Govern-
ment-built property allotted to dis-
placed persoliS in various colonies of 
Delhi were available upto certain 
date:J; 

(b) jf SO the main features of the 
concessions' given and whether public 
was informed through press or other-
wise about .the last date fixed for 
availing themselves of these ccnces-
sions; and 

(c) whether there is any proposal 
to exteDd this date to enable displaced 
persons to avail themselves of these 
concessions? 

TIle Deputy aniste, in the MinlstQ' 
o! W.ks, Housing and RehabilltatiOD 
(Shri P. S. Naskar): (a) and (b). In 
1954 it was decided to .1l1ow a rebate 
of 10 per cent on the premium for 
lllllld leased out on ReviSed Lease 
Terms vide Appendix XI of Displaced 
Persons (Compensation and Rehabill-
taJtion) Rules. The premium was 
mainly determined on the basis of 
market value of land at the time of 
valuation. In May 1960 it was de-
cided to withdraw the above rebate 
of 10 per cent as the market value of 
laJl.d in Delhi had appreciated consi-
derably. 
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